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IN  THE  COURT  OF  ADDITIONAL SESSIONS JUDGE, 

SONITPUR,TEZPUR 

 

Present: -     Md. Darak Ullah, A.J.S. 
  Additional Sessions Judge, 
  Sonitpur, Tezpur. 
 
 
Committing Magistrate: Dr. M. Baruah, 
           Chief Judicial Magistrate, 
           Sonitpur, Tezpur. 
 
 

Sessions Case No. 77 of 2015  
Arising out of G.R. case No.541 of 14 

                             U/s.306 of  IPC. 

State 

-Vs- 

 
       1.   Md. Joynal Uddin 

  S/o Md. Abdul Jalil 
  Vill: No. 2 Sanmilan 
  P.S.: Dhekiajuli…….. Accused person.    

 

Advocates appeared:- 

 For the State  :    Smti R. Chakravarti, Ld. Addl. P.P. 

For the accused :    Sri B. Borthakur, Ld. Advocate 

Date of evidence :    17-2-16,26-8-16,1-10-16,26-7-17.  

Date of argument :    22-08-2017. 

Date of Judgment :    04-09-2017. 
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J  U  D  G  M  E  N  T  

1.      Prosecution case in brief is since last six months the accused 

teased Miss Afruja Begum, the daughter of the informant when she 

went to school by using slang words/offensive remarks and mentally 

harassed her. The informant and some other villagers went to the 

house of the accused and informed the family members of the accused. 

As the FIR named accused persons  used to teased the daughter of the 

informant and also tortured her mentally, on 6-3-2014 at about 10 a.m. 

Afruja Begum committed suicide by setting fire on her body.  

2.       An FIR to that effect was filed by informant Jakir Hussain 

before Rakshasmari Out Post under Dhekiajuli P.S. Accordingly, I/C 

Rakshasmari OP made a GDE vide Rakshasmari OP GDE No.83 dated 6-

3-14 and forwarded the FIR to the O/C, Dhekiajuli PS for registering a 

case. Then the O/C, Dhekiajuli PS registered a case being Dhekiajuli PS 

case No.145/14 U/s.306/34 of IPC.   

3.      After investigation, the investigating agency has submitted 

charge-sheet against accused  Joynal Uddin  U/s.306  of  IPC.  

4.      On appearance of the accused person, the copy was 

furnished to him and the case was committed to the court of Sessions 

as per Sections 209 Cr.P.C, by Dr. M. Baruah, Chief Judiial Magistrate, 

Sonitpur,Tezpur  and thereafter this case is transferred to this Court for 

trial.  

5.      On receipt of the case record and on appearance of the 

accused  this court considered the materials on record and upon 

hearing both the sides framed charge U/S 306 of IPC against the 

accused and read over and explained to the accused, to which he 

pleaded not guilty.  

6.       During trial, prosecution has examined 7 (seven) witnesses 

in the form of-       

                              PW-1 Md. Jakir Hussain  

 PW-2 Mustt. Jamina Begum  

PW-3  Mustt. Jarifa Begum 
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PW-4 Miss Julfia Begum  

PW5- Md. Rafiqul Islam 

PW6- Dr. Bijoy Paul Das 

PW7-Sri Hiranya Patar 

 

             Prosecution has also exhibited some documents in the form of  

  Ext.1 to Ext.6. Prosecution evidence was closed. Statement of the 

accused person recorded U/s 313 Cr.P.C. The accused person denied 

the allegation in toto and declined to adduce evidence in defence.  

 

7.      Point for determination 

   Whether the accused person on 6-3-2014 at about 10 a.m. 

Afruja Begum committed suicide at No.2 Sanmilan village 

under Dhekiajuli P.S. and he abetted the commission by 

verbal abuse and by uttering filthy language and in insulting 

at said Afruja Begum and thereby committed an offence 

punishable U/s.306 of I.P.C.  

 

8. I have gone through the evidence on record and heard 

argument of both sides. 

 

     Evidence 

9.           PW 1  Md. Jakir Hussain in his evidence stated that at 

the relevant time his daughter Afruja Begum was a student of Class X 

at Rakshasmari High School and she appeared in the HSLC examination 

in the year 2014. Accused Joynal Uddin used to harass his daughter 

while going to school. His daughter told him that accused Joynal 

uttered obscene words and threatened her to take away. Then he 

along with co-villagers went to the house of the accused and reported 

the matter to the father of the accused. The father of he accused 

assured them that he would take action but he did not do anything in 

this regard. On 6-3-14 his daughter committed suicide by pouring 
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kerosene over her body.  His wife informed him about the death of his 

daughter. Then he came home and saw that his daughter was lying 

dead in his house with burn injuries all over her body. He lodged 

complaint in Rakshasmari OP. he has proved the FIR as Ext.1 wherein 

Ext.1(1) is his signature. Police came to his house and seized one 

plastic gallon from his house. He has proved the seizure list, inquest, 

and photographs of the deceased as  Ext.2, Ext.3, Ext.4, Ext.5 and 

Ext.6 wherein    Ext.2(1) and Ext.3(1) are  his signatures. 

10.         During cross examination he has stated that his daughter 

committed suicide in the room in which her mother used to sleep. His 

daughter sometimes went to and come from school alone, sometimes 

with her companions and sometimes with her younger sister. He denied 

the defence suggestion that the accused had love affair with his 

daughter. He also denied the defence suggestion that as they objected 

to her marriage with the accused, she got mentally upset and 

committed suicide.  

11.         PW2 Mustt. Jamina Begum in her evidence stated that 

prior to the date of occurrence the accused very often harassed his 

daughter by way of verbal abuse/offensive remarks while going to her 

school.  Prior to the occurrence, one day her daughter had told her that 

the accused met her on her way to school and forced her to love him. 

After some days again when she was going to school on bicycle with 

her younger sister Julfia Begum, the accused coming from opposite 

direction on a bicycle hit her and she fell on the ground. Her daughter 

returned home midway and told her about the occurrence. She told her 

husband who went to the house of the accused and told his father Jalil 

about the incident. In the year 2014 her daughter was appearing in 

HSLC examination and on sixth day of the examination she came back 

home crying and told her that the accused was circulating that he had 

committed rape on her. Her daughter also told her that she could not 

bear such insult and she was very much hurt because of such offensive 

remark made by he accused. On 6-3-14 at about 10 a.m. while he was 

on duty in Anganbadi Centre, she got information regarding suicide 
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committed by her daughter. She immediately rushed to her house  and 

found her daughter lying dead on the floor inside her house. she also 

found that her daughter poured kerosene on her body and set herself 

on fire. Then she became senseless.  

12.    In cross examination she has stated that while she was 

ion Anganabadi Centre she heard noise made by her elder daughter 

and she along with her colleague Najima Begum immediately rushed to 

her house.  She has denied the defence suggestion that her daughter 

had love affairs with the accused. She also denied the defene 

suggestion that her daughter insisted that they should give her 

marriage with the accused and then they told her that even if she dies 

they are not going to give her in marriage with the accused.  

13.   PW3 Mustt Jarifa Begum in her evidence stated that 

three days prior to the date of occurrence she came to her father’s 

house and her sister Afruja Begum told her that the accused was 

harassing her very often, as such she wanted to die. Her sister also told 

her that whenever she went to school the accused met her on the road 

and made offensive remarks at her. On 6-3-14 at about 10 a.m. her 

sister Afruja committed suicide by pouring kerosene over her body by 

setting her on fire inside her mother’s room. She screamed and then 

her mother came running and on opening the door of the room they 

found her sister lying dead with burn injuries all over her body. Police 

was informed. Police came and took the dead body for post mortem 

examination.   

14.     During cross examination she has denied the defence 

suggestion that her sister had love affair with the accused.  She also 

denied the defence suggestion that her parents arranged marriage of 

her sister with Safiqul and her sister insisted that she would marry the 

accused. She also denied the defence suggestion that her sister told 

her parents that if they do not give her in marriage with the accused 

she would commit suicide.  

15.     PW4 Mustt. Julfia Begum in her evidence stated that on 

the relevant date while she was in school, Rafiqul Islam came to her 
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school to take her back home as her elder sister Afruja Begum 

committed suicide. She came home and found her sister lying dead 

inside the house. She saw burnt injuries on her person. She further 

stated that the accused used to tease and insult her sister on her way 

to school. He also threatened to kidnap her.   

16.    During cross examination she has denied the defence 

suggestion that on the relevant date and time she had quarrel with her 

sister. She denied the defence suggestion that her sister told her that 

she would somehow marry Safiqul and if she could not succeed then 

she would commit suicide. She denied the defence suggestion that her 

parents and family members opposed to her marriage with Safiqul and 

as a result she lost mental balance and then committed suicide.  

17.    PW5 Md. Rafiqul Islam in his evidence stated that the 

accused used to harass Afruja and also threatened to kidnap her. 

Afruja’s father told her about the act of the accused and then he along 

with Amir Hussain, Ishab Ali and other boy went to the house of the 

accused and informed the accused’s father about the matter.  

18.    During cross examination he has denied the defence 

suggestion that the victim was deeply in love with a boy and she 

wanted to marry him and as her parents opposed to their marriage, as 

a result she lost mental balance and committed suicide.  

19.    PW6 Dr. Bijoy Pal Das in his evidence stated that on            

6-3-2014 he conducted post  mortem on the dead body of Afruja 

Begum in connection with Dhekiajuli PS GDE No.79 dated 6-3-14 

escorted by UBC 384 Santosh Roy and on examination found the 

followings:  

     A female dead body lying in supine position with rigor 

mortis present. Her whole body was burnt with deep 

burn over face, chest and perenium. No ligature mark 

around the neck. No fracture and  dislocation noted.  

     Uterus is non-pregnant size. Other organs are healthy 

except larynx and lunch are congested. All hairs are 

burnt.  
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  Injuries are antemortem in nature.  

  He opined that the cause of death is due to hypovolumic shock as a 

result of 100% burn injury.  

  He has proved the post mortem report as Ext.2 wherein Ext.2(1) is his 

signature and Ext.2(2) is the signature of Joint Director of Health 

Services, Sonitpur, Tezpur.  

20.    PW7 Hiranya Patar, the investigating officer, in his 

evidence has narrated various stages of investigation conducted by 

him. After completion of investigation andhaving found sufficient 

incriminating material against the accused Joynal Uddin, he filed charge 

sheet against the accused U/s.306 of IPC. He has proved the FIR, 

seizure list, inquest, sketch map, dead body challan and charge sheet 

as Ext.1, Ext.2, Ext.3, Ext.4, Ext.5 and Ext.6 wherein Ext.1(2), Ext.(2), 

Ext.4(1), Ext.5(1) and Ext.6(1) are his signatures.  

 

 Discussion, Decision and reasons thereof: 

21.          Appreciating the evidence on record it is found that 

admittedly victim Afruja Begum has committed suicide by burning. PW6 

Dr. Bijoy Pal Das conducting the post mortem examination on the dead 

body of Afruja Begum has opined that the cause of death is due to 

hypovolumic shock as a result of 100% burn injury. PW7 Hiranya Patar 

is the investigating officer who has narrated various stages of 

investigation conducted by him. He has proved the FIR, seizure list, 

inquest, sketch map, dead body challan and charge sheet as Ext.1, 

Ext.2, Ext.3, Ext.4, Ext.5 and Ext.6. PW1 Md. Jakir Hussain is the father 

of the deceased who has stated in his evidence that his daughter, the 

victim had told that the accused uttered obscene words and threatened 

her to take away. He has proved the FIR, seizure list and inquest as 

Ext.1, Ext.2 and Ext.3. He has never witnesses the accused teasing or 

threatening his daughter. Similarly PW2 Mustt. Jamina Begum, mother 

of the deceased, has stated that the accused very often harassed her 

daughter by way of verbal abuse/offensive remarks while going to her 

school.  She has further stated that when her daughter was going to 
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school on bicycle with her younger sister Julfia Begum, the accused 

coming from opposite direction on a bicycle hit her and she fell down 

on the ground  and therefore her daughter returned home midway and 

told her about the occurrence but PW4 Julfia Begum, during her 

evidence, has  not supported the above story as stated by the PW2 and 

as such above version becomes not believable to this court as being 

not supported by the witness, the PW4 of such occurrence. She has 

further stated hat on the date of occurrence while she was on duty at 

Anganabadi Centre she got information regarding suicide committed by 

her daughter. In view of the evidence on record I found that her 

evidence is insufficient as she has not witnessed any occurrence of 

teasing or harassing her daughter by the accused. PW3 Jarifa Begum is 

also a sister of the deceased who has also made remark that her sister 

told her that whenever she went to school, the accused made her on 

the road and made offensive remarks at her. The above evidene 

becomes hearsay evidence. PW5 Rafiqul Islam has stated in his 

evidence that father of the deceased told him that the accused has 

been harassing thedeceased and as such he along with Amir Hussain 

and Ishab Ali and other boy went to the house of the accused and 

informed the matter to the father of the accused but father of the 

deceased, the PW1, during his evidence has not stated that he had told 

such things to PW5 Md. Rafiqul Islam and in view of such position, 

evidence of the PW5 becomes hearsay. From the above evidence I 

have found that the PW1, PW2, PW3 and PW4 are father, mother and 

sisters of the deceased respectively and no any other independent 

witness like friends or school-mate etc. have been examined by the 

investigating agency to support the allegation of harassment made by 

the accused prompting the deceased to commit suicide.    

 

22.   In view of the above position, allegation of torture is not 

supported by any reliable independent evidence and hence not proved 

to connect  and to conclude that the accused is abettor of the act of 

suicide by the deceased.  
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23.           In view of the above evidence on record it is   found that 

prosecution has totally failed to prove the ingredients of U/s. 306 of IPC 

against the accused Joynal Uddin beyond all reasonable doubt.    

       

O R  D E R 

 

24.           In the result, I find the accused Joynal Uddin not guilty                    

u/s 306 of  IPC. Accordingly, the accused is acquitted from the above 

charge and set him at liberty forthwith.  

25.  Bail bond stands cancelled. Bailor is discharged from his 

liability. 

26.            Seized articles be destroyed in due course.  

27.            G.R. Case No. 541 of 14  be sent back to the Court of 

Ld. Chief Judicial Magistrate, Sonitpur, Tezpur along with a copy of this 

judgment.  

28.  Given under my hand and seal of this court on 4th day 

of September, 2017. 

     

          ( D. Ullah ) 
     Additional Sessions Judge,     
            Sonitpur :: Tezpur 

 
 
 

Dictated and corrected by me 

 

         ( D. Ullah) 
Additional Sessions Judge, 
      Sonitpur, Tezpur 
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Sessions Case No.77 of 2015 

 

A P P E N D X 

 

PROSECUTION WITNESSES 

1. PW-1 Md. Jakir Hussain  

2. PW-2 Mustt. Jamina Begum  

3. PW-3  Mustt. Jarifa Begum 

4. PW-4 Miss Julfia Begum  

5. PW5- Md. Rafiqul Islam 

6. PW6- Dr. Bijoy Paul Das 

7. PW7-Sri Hiranya Patar 

 

LIST OF EXHIBITS 

 

1. Ext.1 :  FIR 

2. Ext.2  :  Seizure list. 

3. Ext.3   :  Inquest report.  

4. Ext.4   : Sketch map. 

5. Ext.5   : Dead body challan 

6. Ext.6   : Charge sheet.  

 

  

 ( D. Ullah ) 
Additional Sessions Judge, 
       Sonitpur, Tezpur.  

 

 


